
 

[Dr. Shrimati Seeta Parmanand.] Reading in 
order to attract the attention of the Law 
Ministry. It was stated the other day in reply to 
a question that about fifty Acts of the Indian 
Union have been put in place of other 
Portuguese Acts which were common there. 
As a common Civil Code was applicable to all 
the communities in Goa, I would like to ask 
the Deputy Minister whether that has also been 
replaced by Indian customs where the different 
communities are governed by different laws. 
In Goa the common Civil Code is applicable to 
all people irrespective of their religion. And if 
that is so, that would be a retrograde step. I 
hope my difficulty is clear to the hon. Deputy 
Minister. Therefore, in the light of the 
observations that I have made, I hope the 
Deputy Minister would reply why it was at all 
necessary in order to meet the problems felt by 
some of the guardians who wanted to adopt 
children whose bringing up as Hindus was not 
known, and certainly difficulties would remain 
in the case of institutions where religious 
training is not given. 

SHRI BIBUDHENDRA MISRA: Sir, as I 
have already said while I moved the Bill, 
some difficulties were experienced by some 
philanthropic persons. They had made some 
adoptions, and when the question of 
inheritance came, they were told that the 
adoption was not valid because of the lacuna. 
They took expert legal advice and they wrote 
to the Prime Minister also who wanted that 
this question should be examined. It has now 
been thoroughly examined. Therefore, in 
order to remove this lacuna this Bill has been 
brought forward. 

DR. SHRIMATI SEETA PARMANAND: 
What do the people in other religions, who 
want to adopt a child, do? 

SHRI BIBUDHENDRA MISRA: I am 
talking of the Hindu Adoption Act. I am not 
talking of the Civil Code. Attention has been 
drawn to the definition of the word "Hindu". 
It has not been brought forth by this amending 

Act; it is in the Hindu Adoption Act itself. 
Because this Act is applicable to the Hindus 
the Act goes on to enumerate those who are 
Hindus. Unless they are brought in the 
category of Hindus, they cannot come under 
the purview of the Act. So, if one wants to 
come under the Hindu adoption law, one has 
to be a Hindu. And that definition is already 
there; that definition has not been brought 
forward by this Act. 

So far as the position in Goa is concerned, I 
am not able to make a statement at this stage 
because the whole question is being gone into. 
Therefore, Sir, it may not be proper on my 
part to say anything now about that system. 
Whether it is desirable or not, whether it 
should be changed or not, it is not possible for 
me to say at this stage. 

MR. CHAIRMAN; The question is: 

"That the Bill be passed." 

The motion was adopted. 

THE      APPROPRIATION        (RAIL-
WAYS)   NO.  5 BILL,  1962 

THE DEPUTY MINISTER nsr THE 
MINISTRY OF RAILWAYS (SHRI SHAH 
NAWAZ KHAN): Sir, on behalf of Sardar 
Swaran Singh, I move: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the service of the financial year 1962-63 
for the purposes of Railways, as passed by 
the Lok Sabha, be taken into  
consideration." 

Sir, in moving the Appropriation Bill 
covering certain Supplementary Demands for 
Grants for 1962-63 as passed by the Lok 
Sabha, I may say, by way of introduction, that 
these Supplementary Demands were framed 
before the present emergency on the    basis    
of    the    post-budgetary 
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developments which had already taken place. 
For further funds as may be needed, 
Supplementary Demands will be moved later. 

2. The Supplementary under Demand No. 
15—Construction of New Lines (for Rs. 0.5 
lakh)—is more or less a token provision, to 
facilitate making an immediate start on the 
construction of the Morwa-Singrauli-Katni 
line, the survey or pre-construction 
expenditure of which is already covered by 
Budget provision under Demand No. 2. This 
line is to serve the Singrauli coalfields which 
are being developed in the Third and Fourth 
Plans. The decision to construct this line as 
part of the 200 miles of "coal lines" provided 
for in Third Plan was taken recently in 
consultation with the Planning Commission. 
An immediate start on this project is necessary 
in view of the difficult nature of the 
construction. 

The small Supplementary under Demand 
No. 16 (for Rs. 2-25 lakhs)— Open Line 
Works (Additions)—is to cover the purchase 
price of the Alnaver-Dandeli Railway branch 
line, which was acquired on 1st October, 1962 
from the State Government of Mysore, at this 
negotiated price. The further expenditure 
necessary to improve this line will be met 
from within the existing Budget provision, but 
the purchase itself, though involving only a 
small expenditure, is regarded as a new 
'service' for which Parliament's specific 
approval is necessary. It was felt that the 
development and strengthening of the line—
for which, as the House is aware, there have 
been demands from the growing local indus-
try—could be done better if the Central 
Government, who were managing or working 
the line, also owned the line, instead of having 
to approach the State Government, as owner, 
to undertake such measures. 

Of the two Supplementaries under 'Revenue 
Working Expenses', the Supplementary under 
Demand No. 7—Operation    (Fuel),    is    to    
cover 

mainly the post-budgetary increases in the 
price of coal and partly the effect of receipt by 
the Railways of a greater proportion of inferior 
grades of coal than allowed for in the Budget 
thus resulting in larger comsump-tion of coal. 
The aforesaid adverse effect is inevitable with 
the allotment of more and more of superior 
grades of coal to the steel plants, but every 
effort is made by the Railways to counteract 
the aforesaid adverse effect. The increase 
under Demand No. 9—"Miscellaneous 
Expenses"— is mainly made up of 
Government contribution to the Provident 
Fund Accounts of non-pensionable temporary 
employees, in which such contribution will be 
credited even during temporary service on 
completion of one year's service; this cor-
responds to the benefit given to pensionable 
staff on the Pay Commission's 
recommendations by way of counting all 
temporary service, followed by permanent 
service for pension, instead of only half the 
temporary service for pension as previously. 
This question of Government contribution to 
Provident Fund, which arises only for non-
pensionable employees, will not be a 
continuing one, as future entrants to railway 
service since 15th November, 1957,   are  all  
pensionable. 

The question was proposed. 

1641 Appropriation [ 19   NOV.   1962 ] (Railway*)   No.   5     1642 
; Bill, 1962 

 



1643 Appropriation       [ RAJYA  SABHA ]       (Railways)   No.  5      1644 
Bill, 1962 

 



1645 Appropriation [19  NOV.   1962] (Railways)   No.  5     1646 
Bill, 1962 

 



1647 Appropriation       [ RAJYA  SABHA]       {Railways)   No.  6       1648 
Bill. 1962 

 



1649 Appropriation [19 NOV.   1962] (Railways)   No.  5     1650 
Bill, 1962 

 



1651 Situation in [ RAJYA SABHA ]      NEFA and Ladakh      1652 

 

"To meet the needs of rail transport 
consequent on the development of the 
Singrauli Coalfields which is programmed 
during the Third Plan Period and beyond, 
the construction of a railway link between 
Obra on the new Robertsganj-Garhwa Road 
Line and Singrauli Coalfields was taken up 
in 1961-62". 

 

MR. CHAIRMAN: The Prime Minister will 
make an important statement now. Therefore, 
this discussion is, for the time being, 
suspended. We will continue this discussion 
afterwards. 

PRIME    MINISTER'S    STATEMENT 
RE. THE LATEST SITUATION IN NEFA 

AND LADAKH 

THE PRIME MINISTER (SHRI 
JAWAHARLAL NEHRU) ; Mr. Chairman, Sir, I 
have to give grievous news to the House. Both 
Walong and the Sela Ridge in NEFA have 
fallen to the enemy. In the Chusul area fight-
ing is proceeding. 

In Walong the enemy attacked on the night 
of the 15-16 November. This was a two-
pronged attack. The battle continued till the 
morning of the 17th. The enemy succeeded in 
shelling the airfield which was the only source 
of supply to our forces. On the 17th afternoon, 
our troops started withdrawing to defensive 
positions in the rear. In the Jang area, the 
enemy attacked our positions on the 17th 
November. Their attack was repulsed four 
times. Ultimately, there was an attack in 
greater strength and the Jang position had to 
be given up. Our troops fell back to the main 
position on Sela. In the meantime, the enemy 
by-passed our main post by a wide flanking 
movement between Sela and Bomdila. They 
attacked in the early hours of the 18th 
November and cut the road between Sela and 
Bomdila. The infiltrators were forced to 
withdraw. They formed up again, however, 
and renewed the attack. The situation is 
somewhat confused and fighting is going on, 
but our commander had to withdraw from 
Sela. 

In Chusul sector in Ladakh heavy artillery 
attacks were made on the Chusul airfield and 
outposts. Our post at Rezang La was attacked 
on the 18th November morning. After fierce 
fighting, this post was overwhelmed. A part of 
another post, six miles east of Chusul, was 
also attacked. Other attacks on the Chusul area 
were repulsed. Fighting is still going on. 

This is bad news. I cannot go into any 
further details at this stage. I should like to 
add that in spite of the 


